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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL
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2:0xder dated 24.7.2000
Shri A.K.Bose,
has filed show cause praying for vacation of intefim
order, copy of which has been served on the learnéd \‘\
counsel Shri BeSeI'ripathy appearing for the petitionef
In exder order dated 29.6.2000 on the date of admiss-
ion it was ordered that till 17.7.2000 applicant
should not be relieved from his post at Rourkela
from where he has been transfeffered to Trichy. In
originally
the

applicant wanted to be relieved by 30.6.2000 and

this prayer was allowed 'by the departmental authori-

ties. He was also sancticned T.Ae advance etc. which
was received by him. Thereafter on 29.6.2000 applicant
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applicant filed further representation stating that
he had fallen unconscicus in his house and he wanted
ancther three weeks time tc get himself relieved.
Respordents in their show cause have stated that f
this prayer of the agpplicant has been allwed. We
note that three weeks' pericd asked for by the
applicant beyond 30.6.2000 has already been over.
Applicant has stated that he has filed representaticn
ventilating his personal difficulties and the same
is pending before the responients. Respondents in
their show cause have stated that no such representa-
tion has been received from the gpplicant, In
considerastion of this, this CeA. is disposed of

with a direction to respondents that in ease such

f\ representation has been filed the same should be

disposed of within a period of 15 days from to-day.
CeAe is accordingly disposed, but

without any order as to costs. \5\\@
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